State Vs. Chand Mohd.

FIR No: 137/15
Under Section: 392/397/411/34 1PC

PS: Kashmere Gate

09.07.2020
Through video conferencing

Sh. Alok Saxena, Ld. APP for the State.
Sh. Sanjay Kumar , Ld. Counsel for the applicant.
This is fresh application filed on behalf of applicant seeking a

Present:

report from this court that accused is on bail in this case.

Heard. Record perused.

Ahlmad of this court has reported that accused is on bail in this
case. Copy of the order whereby accused was granted bail has also been sent to
me by Ahlmad of this court electronically. In these circumstances, it is
clarified that accused Chand Mohd. is on bail in this case.

Copy of order be sent to concerned Jail Superintendent for
Digitally signed

information.
by ANU
ANU] AyGRAWjAL
AGRAWAL pate: 2020.07.09
. 12:40:%5 +0530
(Anuj Agrawal)

ASJ-03, Central District
Tis Hazari Courts, Delhi
09.07.2020



State vs, Chand Mohd.
FIR No: 89/15

Under Section: 395/397/34 IPC

PS: Kashmere Gate

09.07.2020

Through video conferencing

Present: Sh. Alok Saxena, Ld. APP for the State.
Sh. Sanjay Kumar , Ld. Counsel for the applicant.

This is fresh application filed on behalf of applicant seeking a

report from this court that accused is on bail in this case.

Heard. Record perused.

Ahlmad of this court has reported that accused is on bail in this

case. Copy of the order whereby accused was granted bail has also been sent to

me by Ahlmad of this court electronically.
In these circumstances, it is clarified that accused Chand
Mohd. is on bail in this case.

Copy of order be sent to concerned Jail Superintendent for

information. Digitally signed
ANUJ by ANU]
AGRAWAL

AGRAWAL pate: 2020.07.09

12:39:44 +0530
(Anuj Agrawal)
ASJ-03, Central District
Tis Hazari Courts, Delhi
09.07.2020



State Vs. Irfan Khan

FIR No. 121,18
Under Section: 41 1/379/328/34 IPC

PS: Saraj Rohilla

09.07.2020
Through video conferencing
Plication for extension of interim bail filed on behalf of the

This is ap
applicant.
Sh. Alok Saxena, Ld. APP for the State.

Present:
None for applicant.

The applicant is seeking extension of interim bail, granted to him

vide order dated 18.05.2020 by Ld. ASJ (on duty) in view of guidelines laid

down by High Powered Committee.
However, in terms of the directions dated 22.06.2020 of Hon'ble

High Court in W.P.(C) 3080/2020, Court on its own motion Vs. Govt. of
NCT of Delhi & anr, the interim bail of all such applicants have already been
extended by Hon'ble High Court vide a common order for a further period of

45 days. Therefore, there is no requirement of filing the present application.

The application stands disposed off accordingly.

Copy of this order be sent to concerned Jail Superintendent for
information. ANU]J ANaly signed by
AGRAWAL Pt amagrgs
(Anuj Agrawal)
ASJ-03, Central District
Tis Hazari Courts, Delhi
09.07.2020
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State Vs. Irfan Khan
FIR No: 194/18
Under Section: 411/379/328/34 IPC

PS: Sarai Rohilla

09.07.2020
Through video conferencing
bail filed on behalf of

This is application for extension of interim

the

applicant.
Present: Sh. Alok Saxena, Ld. APP for the State.

None for applicant
rim bail, granted to him

The applicant is seeking extension of inte
f guidelines laid

vide order dated 18.05.2020 by Ld. ASJ (on duty) in view ©
down by High Powered Committee.
ns dated 22.06.2020 of Hon'ble

in terms of the directio
s own motion Vs. Govt. of

However,

High Court in W.P.(C) 3080/2020, Court on it
NCT of Delhi & anr, the interim bail of all such applicants have already been
further period of

'ble High Court vide a common order for a

s no requirement of filing the present application.

extended by Hon
45 days. Therefore, there i
tion stands disposed off accordingly.

The applica
rintendent for

order be sent to concerned Jail Supe
Digitally signed by

Copy of this
ANU]J ANUJ AGRAWAL
Date: 2020.07.09

AGRAWAI_—' 12:38:27 +0530
(Anu) Agrawal)

ASJ-03, Central District

Tis Hazari Courts, Delhi

09.07.2020

information.




State Vs. Irfan Khan

FIR No: 195/18
Under Section: 411/379/328/34 1PC

PS: Sarai Rohilla

09.07.2020
Through videco conferencing

'I'hi.si-is application for extension of interim bail filed on behalf of the
applicant.

Present: sh. Alok Saxena, Ld. APP for the State.

None for applicant.
bail, granted to him

s seeking extension of interim
w of guidelines laid

The applicant i
0 by Ld. ASJ (on duty) in vie

vide order dated 23.05.202

down by High Powered Committee.
n terms of the directions dated 23.05.2020 of Hon'ble

However, 1
otion_Vs. GovVt. of

080/2020, Court on its own m
im bail of all such applicants hav
de a common order for a further
t of filing the present application.

e already been

period of

High Court in Ww.P.(C) 3
NCT of Delhi & anr, the inter
extended by Hon'ble High Court vi
Therefore, there is no requiremen

45 days.
sed off accordingly.

The application stands dispo

concerned Jail Superintendent for
Digitally signed by

Copy of this order be sent to
ANU]J ANUJ AGRAWAL
Date: 2020.07.09

information.
AGRAWA‘L 12:38:58 +0530
(Anuj Agrawal)
ASJ-03, Central District
Tis Hazari Courts, Delhi
09.07.2020




State Vs. Ram Kishor

FIR No: 10/2016

Under Section: 302/396/201/120B/412/34 1PC

pS: Rajender Nagar

09.07.2020
Fresh interim bail application on behalf

received.

Through video conferencing

sh. Alok Saxena, Ld. AP

Sh. Surender Kumar Sha

p for the State.

Present:

Report of 10 incl
of wife of accused received. Cop

ant is seeking interim bail o

The applic
covered under the guide
applicant, he is in custody s
life in the jail due to current pan

and she requires constant care an

is ill
f accused is required for sorting

that presence 0

his daughter who got recently married on 09.02

It has also been ar

granted interim bail for 45 days on 06.06.202

of guidelines dated 18.05.202

accused also deserves to be granted bail on

and circumstances of the present case.

rma, Ld. Counsel for ap

uding verification report

y supplied to Ld. Couns

lines laid down by High P
ince 13.01.2016 and there 1
demic. It has been argued th

d better treatment. 1t is

gued that co-accused Sanjay

0 of High Powered Committee

of accused/ applicant

phcant/ accused.

of medical documents
el electronically-
ase 1S

1 the ground that his ¢

owered Committee. As PeT

s constant threat to his

at wife of accused

further argued
out the matrimonial issues of
.2020.

Kumar was also

0 by Ld. ASJ (on duty) in terms
and therefore,

the ground of parity in the facts

Contd..2/-

Digitally signed by

ANUJ ANU] AGRAWAL
Date: 2020.07.09
AGRAWAL 12:41:08 +0530



DL
Ld.
APP for State has OPposed the baj] application,

Hearq. Record Perused,

lines laid down by High Powered Committee vide

) Rather, vide minutes dated 20.06.2020, it has
een ifi i
clarified by High Powered Committee that said offence hag been

dehberately omitted in the minutes dated 18.05.2020 while devising criteria
for grant of bail.

Accused cannot claim any benefit in light of the order dated
06.06.2020 (passed by Ld. ASJ on duty thereby granting interim bail to co-
accused Sanjay in terms of guidelines dated 18.05.2020 of High Powered
Committee) as subsequently, it has been clarified by High Powered Committee

vide minutes dated 20.06.2020 that the offences like 364 A/395 TPC were

deliberately omitted in the minutes dated 18.05.2020 while devising criteria

for grant of bail and therefore, such cases (including the present one ) are to

be judged on their own merit.

Digitally signed by td..3/-
ANU]J ANU] AGRAWAL Contd..3/

Date: 2020.07.09
AGRAWAL 12:41:21 +0530
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In the matter of Ather Parvez Vs. State (Crl. Ref. No. 01,2015

Date of decision 26.02.2016), it has been observed by Hon'ble Delhi High
Court that:

“....T'he trial of the appellate courts after
conviction are entitled to grant “interim bail”
to the accused/convict when exceptional and
extra-ordinary circumstances would justify
this indulgence. The power is to be sparingly
used, when intolerable grief and suffering in

the given facts may justify temporary
release...”

It is a settled principle of law that interim bail can only be granted
In exceptional circumstances. In the instant application, there are no
exceptional circumstances to release the applicant/accused on interim bail. The

accused has been charge sheeted for commission of very serious offences.

In view of the above, I am not inclined to release the

applicant/accused Ram Kishor on interim bail. His interim bail application

is accordingly dismissed.

Copy of this order be sent concerned Jail Superintendent as well

as IO for information. gigit\a}%}} signed
y Al
ANU]J AGRAWAL
RAWAIL, Date:
AG il 2020.07.09

12:41:32 +0530
(Anuj Agrawal)

ASJ-03, Central District
Tis Hazari Courts, Delhi
09.07.2020



